IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 105
IB-1311/ND/2019

IN THE MATTER OF:
The Law Point ...PETITIONER
Vs.
M/s. Avon Infracon Pvt. Ltd. ...RESPONDENT
Section
Under Section 9 of IBC Order delivered on 03.03.2020
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Op.-Creditor/F.C. :Ms. Surbhi Gupta, Advocate

For the IRP :Mr. Manish, Advocate on
behalf of CMA Mr. Sandeep
Goel, IRP

Mr. Rahul Gupta, CA
For the Respondent/ Corporate-debtor
ORDER
Application by IRP under Section 12A and 60(5) to IBC read with
Section 11 of NCLT Rules, 2016 read with Regulation 30A(1) read with
30A(S) of IBBI(IRPCP Regulation, 2016) seeking the permission for

withdrawal of the captained petition is taken on records.

Heard the submissions made by the representative of IRP as well as
counsel appearing for the operational creditor. The application for
withdrawal is allowed and the petition is dismissed as withdrawn in exercise
of powers conferred on the Tribunal under Rule 8 of IB (A and A) Rules,
2016 read with Rule 11 of NCLT Rules, 2016. The parties are directed to pay

the fees and other expenses which are due to the IRP within next 15 days.

(V.K. Subburaj) “(P.S.N. Prasad)
Member (T) Member (J)

(Anjula)



